OA-107/2025/EZ

bated 23/1/2025
Registrar, National Green Tribunal, Kolkata

Subject: Regarding the non-take of concrete action on the Principal Secretary (Forest) tharkhand,
Principal Chief Conservator of Forests, Jharkhand on the matter of violation of the conditions of
Forest Clearance of the Ministry of Forest, Environment and Climate Change, Government of India.

Sir,

Regards to inform that NTPC Pankri in Barkagaon of Hazaribagh district of Jharkhand state for Barwadih
Coal Project, the Government of India has as per Forest Clearance Stage 2, F. No. &- 56/2009 FC in
condition number 9 in which wildlife especially elephant movement is not disrupted allowed NTPC to
carry coal from Conveyor System to the Banadag railway siding on a condition was given(Annexure
1). In violation of the above condition by getting the connivance of the officials of Western Forest
Division Hazaribagh and for getting personal benefits, coal is being transported by road from forest/
common Road to Banadag Railway Siding. Whereas in the condition of Forest Clearance {FC}, a
condition was made to transport coal through conveyor system for smooth movement of wildlife.
Despite this, coal is being transported both through NTPC conveyor system and road route. Due to
which dozens of common citizens have died in road accidents and most of the wild animals are being
affected, their movement is getting affected and wildlife is wandering and entering the human
population and harming the life and property of human life, agriculture. Despite that, influenced by
NTPC and transport agencies, the officials of Western Forest Division Hazaribagh, on the basis of
Environment Clearance (EC) by NTPC, by taking orders for remission of conditions from the Hon'bie
Supreme Court and by the Ministry of Environment, Forest and Climate Change, Government of India
Forest Clearance Stage 2 F.No 8-56/2009-FC for Environment Clearance (EC) dated 27/29 October 2020
Condition number 9 is being violated. Whereas Forest Clearance and Environment Clearance (EC} are
two different subjects and it is made mandatory to follow the conditions as per the different standards
of both the divisions. In the above subject, a complaint was made by me on 17th August 2024 to the
Minister, Ministry of Forest, Environment and Climate Change, Government of India and Chief
Secretary, Government of Jharkhand on 15 August 2024 and 12 August 2024 and Principai Chief
Conservator of Forests Jharkhand on 15 August 2024. (Annexure 2) After which, in the light of the letter
dated 08/09/2024 of Sunit Bharadwaj of Forest Environment and Climate Change (Forest Conservation
Division) of the Government of India, New Delhi, Mr. lalaj Kumar Principal Secretary, Forest
Environment and Climate Change Department Jharkhand was directed to inform the Principal Chief
Conservator of Forests, Jharkhand on 07/10/2024 on the contents of the complaint as soon as possible
after investigation. Apart from this in the same letter written earlier on the same subject to the
Principal Chief Conservator of Forests, Jharkhand, the departmental letter number 1174, dated
29/03/2023, departmental letter number 2043 dated 02/06/2023, departmental letter number 1174,
dated 29/03/2023. 2661 dated 14/07/2023, letter number 251 dated 25/01/2024 departmental letter
number 835 dated 11/03/2024 and 3615 dated 06/08/2014 was mentioned, the answer to which was
not given by the Principai'Chief Conservator of Forests {Annexure 3} From the above case it can be said
that from the office of Principal Secretary (Forest) jharkhand, the department letter 1174 dated
29/03/2023, Departmental Letter No. 2043 dated 02/06/2023, Departimental Letter No. 2661 dated
14/07/2023, Letter No. 251 dated 25/01/2024, Departmental letter No. 835 dated 11/03/2024 and in
the letter No. 3615 dated 06/08/2014 and dated 07/10/2024 to the Principal Chief Conservator of
Forests, Jharkhand, only formalities were completed and no concrete action was taken regarding the
violation of condition number 9 of FOREST CLEARANCE Stage 2, FNo 8-56/2009-1FC by the
Government of India for NTPC Pankri Barwadih coal project. Due to which coal transpartation by road
is continued by NTPC and till now dozens of common citizens would not have died in road accidents



and and the movement of wild animals would not have been obstructed and due to obstruction of
their movement, wild animals would not have come into human population and would not have
caused harm to agriculture, human life and property. If concrete action had been taken by the Principal
Secretary {Forest) of Jharkhand Government, then by now the condition number 9 of FOREST
CLEARANCE Stage 2, F.No 8-56/2009-FC by Government of India for NTPC Pankri Barwadih coal project
would have been followed and dozens of innocent citizens would not have died in untimeiy' road
accidents caused by NTPC coal vehicles and the movement of wild animals would not have been
obstructed and due to obstruction of their movement, wild animals would not have come into human
population and would not have caused harm to agriculture, human life and property, they could have
been saved. This proves the proverb that the protector itself becomes the predator.

Therefore, it is requested to the Sir that In the matter of violation of condition number 9 of
FOREST CLEARANCE Stage 2. F.No 8-56/2009-FC by the Government of India for NTPC Pankri Barwadih
Coal Project, from the office of the Principal Secretary (Forest) Jharkhand departmental letter no.
1174, dated 29/03/2023, departmental letter no.-2043 dated 02/06/2023 departmental letter no.
2661 dated 14/07/2023, letter no. 251 dated- 25/01/2024, departmental letter no. 835 dated
11/03/2024 and 3615 dated 06/08/2014 and dated 07/10/2024, and in the matter of not taking action
on the above letters and ignoring the above departmental letters after writing letters to the Principal
Chief Conservator of Forests, Jharkhand it cannot be denied that he is getting personal benefits and
other officers will also be involved in this. Therefore, instead of just doing the formality of
correspondence, as per the notification number-F. NO.- 228/58-2023-AVD Il of the Ministry of
Personnel, Public Grievances and Pensions, Government of India (ANNEXURE 4), CB{ and concrete
departmental/legal action should be taken against the Principal Chief Conservator of Forests,
Jharkhand. Also for the NTPC Pankri Barwadih coal project, condition number @ of FOREST CLEARANCE
Stage 2, F.No 8-56/2009-FC by the Government of india should be followed. So that the movement of
common citizens and forest animals is not obstructed and human life and property and agricuiture are
not affected due to their wandering. | will always be grateful to Shri.

Yours faithfuily

Mantu Soni @ Shani Kant S/o-Shri Rajesh Kumar

village Post- Barkagaon, District- Hazaribagh {tharkhand)
Pin code — 825311,Mobile-9504268695

Email ID - mantusoni8@gmall.com
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W1y
F. No. 8-56/2009-FC ANNEXURE - 1

Government nf India
Ministry of Enviranment anit Forests

(F.C. Divisinn)
. Paryavaran Bhawan,
CGO Complex, Ledhi Road,
New Delhi - 110 510,
Dated; 17 September, 2010
To
The Principal Secretary (Foreste),
Government of Yhatkhand,
Ranchi,

Sub:- Diversion of 1026.438 ha of forest lnond for conl mining fram Pakrlbarwadil

Vroject in favour of Mis. NTPC in Hiraribagh West Forest Division in
Hnzaribagh district of Yharkhnnd,

Sir,

I am directed (o refer to the State Gavl. letter no. 3/VanBhumi-75/20092458/VP
daled 016.08.2009 on the subject cited shove seeking prior spproval of the Central
Government wirder the Forest (Conservation) Act, 1980. Afer carefinl cansideration of
the proposal by the Forest Advisiry Committce constituted under section-3 of the said
Act, in-pritciple upproval was granted vide this Ministry's [etter ol even number dated
11.05.2010 subjeet to fuMillment of certain conditions. The State Government has

furnished compliance report in respeet of the cunditions stipulated in the in-principle
approval and has requested the Centrm} Govemnment 1o peant final approval.

In this conncction, I um directed to say that on the basis of the compliance repon
furished by the Stute Government vide fetier no, dated 16,08,2010, upproval af the
Central Govemnment is hereby granted under seetion-2 of the Forust (Couscrvation) Act,
1980 jor diversion of 1026.438 ha of forest lad for coal mining from Pakribanwadih
Praject in fivour of Mfs. NTPC in Hazaribagh Wess Forest Division in Hazaribogh
districl of Jharkhand subject to fulfillment of the Tollowiig canditions:

I Legal stutus of forest land shall remain unchanged.

2. o Compensatory afforestation sholl be rised ond maintained by the State
Forest Depaciment ot the praject cost,

b Fencing, profection und regencration of the salely zonc srea shall be done
ut the project eost. Resides this, afforestation an deprded forest Innd, to be
selected clsewhere, measuring one and a half times the nrea under salety
zone, shall alsu be done at the praject cost.

§

Whercver possible and technically feasible, the User Agency shali

undertake afforestation meusures in the blanks witlin the leasc area, as well

as along the roads outside the lease area diverted under this appraval,’in
ennenltatinn with thon Ceara e s ™ . o s -



D
'3, Following activities shall be underaken by the User Agency under&%h:
supecrvision ol Lhe State Forest Departiment at the project cost:

(i) TProper mitigative measures to minimize soil crosion and choking of
streams shall be prepared and implemented,

(ii) Planting of ndequate drought hurdy plant species and sowing of sceds to
nrrest sol! eraston,

(iii) Conslruction of check dams, relention / toc walls to amest sliding down of
the excavated mulenial along the contoyr,

(iv) The arcos shall be reclnimed keeping in view the infemational practice of
stabilizing the dumps by grading / benching so that angles of repose
(normally less than 28 at any given place) are muintained.

(v) The top soll management plan should be strictly adhered 1o,

4, 'The forest Jand shall not be used for any purpose other than that specificd in the
proposal.

5. ‘e Uscr Agency shall fumish nn underiaking fo pay the additional NI'V, if so
determined, s per the final decision of Hon'ble Supreme Court of India,

-6, The approval under the Forest (Conscrvation) Act, 1980 Is subjcct to the
clearance nnder the Environment {Protection) Act, 19806,

7. ‘The user sgency will make arrangement for frec supply of coal 1o labourers and
stafl working on the project site 5o as to avoid any pressure on the adjacenl forest

ireas,

8 The user ngency will take up programme for ot least 50 m greonbelt along the
sides of the Pakwa pallah and Dumuhani nelfoh from the Initinl years under the

supervision of the State Forcst department. -

mnnmg,--.nt.n ha:gh!.suf
- "The installation of
CWLW ortheSmtc. o

10, Thc Slntc Qovt. to implement the rehabilitation policy of the State with respect to
lnndless as submitted with the compliance report.

i1, The user agency will assist {he Stale Government jn couservation and
preservation of flora and fauna of the aren in accordance with {he plan prepared

by the Chief Wildlife Warden of the State.

USRI SN NUNI N RSP £ o SRS . SRR | R

LY L L7 I EPEE DU TR S § RPN RO T SO

' :"'Lh ystem'wdl bc undcrlakan undcr thc supcmsmn Df;jlhc.f

12



13
. proposal.

A

13.- No labour camps shall be set up inside the forest area.

14, The user agency shall provide fuel wnod preferably alternate fue] to the labourers
warking at the site to avoid damage / felling of trees.

15, ‘The period of permission for lease under the Forest (Conservation) Act, 1980 will
be for 20 years or co-terminus with the mining lease subject 1o possession of
valid lease by User Agency under the MMDR Act, 1957.

16. Demarcation of mining lease area will be done on the ground st project cost
using, four feet high reinforced cement concrete pillars with serial numbers,
forward & back bearings and distance from pillar to pillar,

17. Mining / reclamation schedule shall be implemented by the user agency al their
cost as per Environmental Management Plan / phascd reclamation progrmnne,
The annuul report about the progress of reclamation should be submitted (o e
CCF (Central), Bliubaneshwar.

18. The user agency shall also take up study on soil erosion / soil flow from the over-
burden areas with the help of GIS in consultation with the forest department.

19. The uscr agency shall take up the de-silting of the village tanks within five km
arca frow the mine leuse boundary as a Corporate’s social respansibility so as to
mitigate the impact of siltation of such tanks if any.

20. Any otbier condition thut the Chief Conscrvator of Forests (Central), Regional
Officc, Bhubaneshwar may impose from time to in the interest of conscrvalion,

profection or development of forests,
Yours faithfully,

(C.D. Singh)
Sr. Assislant Inspector Generl of Forests

Capy to:-

1. The Principal Chief Conscrvator of Forests Government of Jharkhand, Ranchi.,
2. T Nudal Officer, Office of the PCCE, Govemnment of Jharkhand, Raacl.

3. The Chief Conscrvator of Forest, Regional Office, Bhubaneshwar.

4. Usecr Apeney for information.

5. Monitoring ccll of the IFC scetion

6. Guard file. <3

(C.D. iggli)
Sr. Assistant Inspector General of Forests



ANNEXURE 2 . ™

Reties - 17/08/2024

i
1,530, qaferor, a9 Ud Stetary uiRkddH, A1, YR SR
2.3urened, e g Sitd 91

e - wreriTg A FYE & Jrewr oK ENVIRONMENT CLEARANCE (EC) 8 &A@ 27129
AT 2020 B! TR OFFICE MEMORENDAM T gOUANT T TIEURT & gl
sRardle Fte uREST §IRT FOREST CLEARANCE YW 2 F.No 8-56/2009-FC & ¥
T@IT 9 Td NBWL ¥ FEy &7 Seaue o1 gso uif @ $igar uiagq & R a9
et & smarmre/Ages Rired o wra st o 3R o7 S geEr T e &
PRI TeHTd WP WA A PIUwT TN 8¢ Heam S Hau H |

He{Ik

AR Gfd S & b SRS U5y & suiianT @ & ggamia § Tl ded axaee
Ve GREISHT §RT ENVIRONMENT CLEARANCE ( EC) & 4R W WHH A $1¢ 4 wdl d
TN T AR AP qU URG PR ¥ AR, § T4 Feary gRad Al R
ENVIRONMENT CLEARANCE ( EC) &g fAi® 27/29 @A 2020 B! Wl OFFICE
MEMORENDAM &1 GEUaRIAT e %Y FOREST CLEARANCE %W 2 F.No 8-56/2009-FC &
o1 W 9 Td cwLw B Rl e g TR gsd urf § See s ® & X 9 aomer Yad
Wi de Hiaar akas Bl o 1T 81 WP FOREST CLEARANCE % ¥ H a-g Siial & gH
ST B TR Reer § wian ufagH 5T SR o1 =i amran war o R FRET cwLw
T YUPR B B! 47| ST Sae[g forerm W, & Ry, e @ v ok uRae lavm &
ST % firefhra @ sy T F @ 5o A eaar oiass $RarT o W@ o) s SR
e ST a7 Wi U €1 W § 3 SIanTee TG ) w8 § SfR 79 ol e o AR
e} B T o X8 & ORI ol & o HITp R 9 Je 9gET R § | 9 e gHenel A
o At @t AT S gt R | avy shal W e I har 8 | R Sederiy w18 8 e
g aforewyr S Yy aiftireor &) S a1 3R RTTd 3% aW 9§ 7 Do 9 Wik hdw R
TR ¥ 1 R A ORS¢ & ENVIRONMENT CLEARANCE ( EC) & HHR O 490 o 381
| o e & i Q1 SR U Yo ¥ ded e o1 e § | i U R e el
WaEg URAHT F @H-ITRH AR TRaeT 3 aam Reld suali &) Ramraan 31 3R
2 T e §F O Hiek 1 SR Rer R A Sy o ad wvr o @ § 1 G aar § %
TR GRT FEER $@ W Hiet HauR Sigw FaT $) D! HR Gge AR o Ham Reen
BaruleaeT FI BT, A gow o  BR A Ui ol e o | Yo i we e g
i Goa TRl A wiger uRae § W Toad) TS T B 1 §9 YR S IR X GIHRI IS D
off g ot g T T €1 S P fagal Y e g

1 7% T T & dod svardle sigar uiEier 3 HRA WRER & TlERl, o U4 SEar]
G HWT §R1 FOREST CLEARANCE ¥ 2 F.No 8-56/2009-FC & ¥ §@1 9 B TSR %



a1 et ( gl S o g Siidl SeaRl ) % JErHR NI et g & R S dew §
HIaer aikag= B BT A =0 fear T T |

{ ANNEXURE1)

2. U8 & Uiy o wisd swriE eriay 3 guiieRr & mwy 3 Ry srert 7 oel Ul fé
AR @) depdt SRareie | wIongeT Yad Sl 9 W ST SR go® A gt wred §
wre aREgs F R s eiftle weiie sl frar o w1 R ,9R 9% iod § $AR S 9
S URGeT IR e ¥ 91 9% W  Siaar uiasd SO O TE S O defla Big it
IuT et B1 3R Wil S 8 TR o7 R § 39 T ¢ 9lR 999 PR uRae |l =g
¥ 35F SE9E MOEF & CC % Waf (ANNEXURE 1) & TRemw/sage o 956 ARl 4 2@y
Zigiidem ¥ R udd o wHew seklem @ SRR THggeR Ot R W e g1
(ANNEXURE 2 )

3.9% 3 G TR & GRT FOREST CLEARANCE R 2 F.No 8-56/2009-FC P Tt 1 9 T Jewie
B TSP TR Pl AT B P RIT ENVIRONMENT CLEARANCE @ fig MOEF & €C
¥ Rl sied g RAfe 2729 3@ga 2020 F1 WY OFFICE MEMORENDAM & 980
TR 5T O 3T garen 21 § 1 9l 38 OFFICE MEMORENDAM ¥ 176 W far mar & f
FOY R 91 WoR 78! 57 d oo Arl F @yar ulag & o 9o § | Sefe I9d
SR FTIRG B 17 81 51 Y Forep 78 R T @ | i ek wreRer €17 a1 7 81 ot a S
& 0 a8 o WA 7 Sar € | suF o U Heayy 99 98 & & gl
ENVIRONMENT CLEARANCE % T &I 999 OFFICE MEMORENDAM &1 G¥UaNT FOREST
CLEARANCE & ®9 2 & ¥ §811 9 & Jeaiv b wiare § 3t § | S Iuen! e AHRian @ fad
w10 ) g8 T S g Tera i erem vy Wi 0 ufY FaT 1 (ANNEXURE 3)

4,18 5 TR ¥ §RT FOREST CLEARANCE W 2 F.No 8-56/2009-FC & U1 T 9 BT ITI(TT
TR GSP A Y S TRHiRE &6 ¥ I MOEF & cc & Reeh wrafag gt foie 2729
3f@CER 2020 F IR} OFFICE MEMORENDAM & @gd TRIGICIA 5 1 &7 gaten aa &1
Wald MOEF & CC & foeeh smiay gr1 famie 21 w1 2020 3 @ siftRgem Wi} fdan 77ar ui,as
TqfaRor (AT ) 1986 @Y URT 3,6 3R 25 P TG 2 THAG 2014 FRY yafaRERem) frawmasl 1986
F Figw 3 ¥ Iaiay 8 &1 ST w1 B 7ar uri s R ENVIRONMENT CLEARANCE §
Wfiid & | S99 FOREST CLEARANCE % ¥rd & frefl 0pR &1 1 @e 91 6ty &1 &1 781 hel
T B1 (ANNEXURE 4)

5,48 [ T3 & GRT FOREST CLEARANCE W 2 F.No 8-56/2009-FC & STl 4T 9 &1 ITHA
FRGSP AFT QA BIuen TrauesE & g arria gt S1E & g el 4ar g, d 99 Al
YT B¢ § ENVIRONMENT CLEARANCE Bt ¥dl & Ui & SffUR R 95 A 4 $iger
ufkae #33 @ ge R mar € | gile ¢ 3 TR $ FOREST CLEARANCE %W 2 F.No 8-
56/2009-FC ¥ i T@T 9V Iwifila vl # g ar it w1 i A farn 81 PR e amam W
et e A1l @ e gigdiEE HR e S 2 IR 7 frmr Iud R srmieive wite sl
B Gl &1 G HIE BT 31T AU (ANNEXURE 5)

o

~ 15




SWiae vinl figed & vy waforg ghar § 7% caddRit & gR1 ENVIRONMENT
CLEARANCE ( EC) ¥ YR U3 A1 Giid &1¢ @ Tral & geieius o7 Aes ao? 7t
HIRE WIOR & yaiawor, 9 ud Swarg aRiad= §1ed §RT ENVIRONMENT CLEARANCE (
EC) § A1 27/29 ATEeR 2020 B W OFFICE MEMORENDAM T GOUUNIATe SRS
FY FOREST CLEARANCE T 2 FNo 8-56/2000-FC % Yl W& 9 & Jceiu- B U@ AT
? Faw cread e o te1 € | §9d srard TR grT W wrt @ wuw aiagT
T F U e far o we1 21 Frad 98 3R T frar o woar & 6 o &t et
A TR § A9 ¢ Wiiw 9 3@y Rt ofiv @l & i wona o ear a1 o T §
3R wig & a5 N Y wréard 7 Ry o ver § 1 S @ v o o R 9 siw gA
F Py gt dvdadard

605 & P @F 1@ yga Runt IREs I & 13ie 254000 i f3F1F 09/10/2018 ERT
IVMMS WOTeR F g1 i # S & € uRasd 91aH gR TR & el @ aRdioer 9
ISR R 0 23 et TR 9 X SR F P uRae ( T iR a6 TR Ified )
U o @) TSR] 4 8¢ e @ ey sardar & U forar mar un | s a1 e g
TeieR g e Sl P qwr 3w 27/ RAie 07 SFEd 2019 T8 Wi 24878 i
05/03/2019 HY FSHIHG U H ol aEvaRE | Pgen uResd ey 9 ¥ wEfda
efdraidbutal ok E Pt v YRl § prufdis! ool &1 T SRAR $u Bl IR fhar
7| Tg Ui T S T & 91 i A TS GOl a) fl 1 8 1 (ANNEXURE 6 )

7.98 b a7 v 3 gl & Siaar ciaaiEn § oo veafeal ) test W S Rb td aR &
e Frfaor § st A un gendiery o o yHsw uaiieT 7 S iy UHiE 3659
foi® 18 SiETsR 2021 @) AN F IR wemEuS Hiaar dyw fum S uF fwa o | Rl
TR g Frrfa e e afkae o v @t R Wi counter file) 7 fAIE 30 3R 2021 3R
31 3T 2021 ¥ o URadl ¥ ol e F aga ver @) fIRmiadl &) uesT U, o W ISR B

@) UREET 3T UF JHAA 112501 ¥ THAA 1125700 O& BIC T URETEA 35T W TP T
1040/PBCMP/CD/2020/913 f3A1e 19 AR 2020 ¥ Witigrd far may 1% o+t R s =@
fireraT ot 99 GRI RIS UFiE 1040/PBCMP/CD/2020/913 TEHTe 19 SAEER 2020 W 33y SEUAI B
39 PR & $H 7 3Ry B A0 F e g

@) UREE S U ¥ A wEe A RERe agcn 7 sfiwar gl s 5 A 81 su gl F g
GRas S U A1 & BT ifian AT 6 Ul 81 1Y | Sl B SR vAl I e o
HIR T G 24 U1 @ 30 Ul oo far man § o Bt = §t iR o vl & uRaed w
GWMHAAL125667,THAA 1125669 & TR JHAA 115686 U9 WRISE UG JHAA 1125692 % Gl A
24 ¥ieT @ 30 WRT &1 WG WHY g g 1 S Faarer w8t g

Ty aREE AT U HiEHT -8 § 59 wited uIiST grRT uRgeT 3w 9 I 7T SHHT
Iear@ A g o Raargga T8 8

(8l) UREET ST U JHAA 1125501 ¥ JHAA 115550 H GRFAE B JHAAL125501 T THAA1155528
TF 211 31 SR 2021 T 11:16 AM T P11 Td 14 & WRINT YT JHAA 1125528 W 550 D H
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faAi® 31 3FTEd 2021 Y €Y 05:04 F9 A il fafd waa w81 § 1 ve € Y &) 918 & uRag
3 ¥ Ugd &1 9T 37 &1 Sy 1 9 DY Het T o1 (F&fd 79 ANNEXURE 7)

8.98 fb IR R 18/12/2020 &) Ty 7 R & &1 9 fawmT 3 a9 fAvm & g & IR
U8 PEH Ggh dIe1 S Yo Al § Higel Sguider oo & wrad § TR ofik ghaid
wordl & Sl ue i S/ afiaTaars arR T IReg S 0 GTUR $18 SHINATS 8] fobal T
21 (ANNEXURE 8)

9.9% f& FOREST CLEARANCE & ¥l &l Jeeie &< GS& A1 § giuie 3 vt o & A |
1 v ¥ e 5o SR § o aopr @1 € SRR @ gae e Rad Y9 @ ) 9
freraes e S A Ty & ware Uee W aopra ofded} o wried ugiitert o war sieH
S A AR A & o @R B R § wae 3 S i v ot sa R formd
ENVIRONMENT CLEARANCE ( EC) ¥ faAlF 2729 e@ga} 2020 $1 SRl OFFICE
MEMORENDAM ¥ Tgd G5& A1 Q gt ¢iaiider fooy o o1 s o¢ 3o Rt Riema
W gR1 7y 9/ & 915 IR-9R 99 e F 3R 9T WR 9§ WU 8 o WReE, IRES 9§k
T Tered T 1 T &1 9 Savjg YU T o GRaE TRER 6 WY $ Haod RHie T8 i
I ¢ Wt o7 3R fagen dem (ANNEXURE9)

_ IR aftfa 0 den ue © AR 9 79 1 Jeaiad g, ol ok wegl 9 wifia
B & 5 Tl ENVIRONMENT CLEARANCE ( EC) % S{IR G% AR ol &i¢ 9 3ot o
VAT BT AW APY qY HRY WHR & qafaruy, a1 0 seary uRad 99 g
ENVIRONMENT CLEARANCE ( EC) 8¢ faAi@ 2729 SfageR 2020 &1 SRl OFFICE
MEMORENDAM %! 3UQNTATId SRS HY FOREST CLEARANCE R 2 F.No 8-56/2009-FC &
el GRET 9 BT Seeiy B G5H W Qe ufkae o 6T 6 Sk Ham Ren @ W praar ufasw
FRET T T Rum & el 9 wisvis, aderdiTal 3§ oo Anl § Siger aRae
o7 81 &1 Rred gy Sfidiaedl & smamme &R faeRor wufda & w1 31 R oro a3
el Hed B WHd oardt ard sl ¥ o o @ 8 Rl SHel 9 & Y Al
N1, PR Srads- del # «ff Teomam 8 @ 8 4 @ ded swarste uRdierr 7
Vgl tre ¥ sy o ufp 8 gl &1 aur Suiea weseull & 9g wielta g & % Wl aree/<er
F A Sruen e i e egar TR § 39 far wr § 9iR Sroner SR 9 sd @l
W8 AREE/IRR Y& § diis o videq e ol o w8l ¢ 1 59y e 39 woR &1 sy st
T | R g9 fvm & e ug o geuaia aRa gu Rvnia Pl o gt ar
3y wrd oY ¥ AiiesiRid) A wignie ARG B S AT W B IE B

Ate - Rreraa 7 gftfa figsitaay ot wgal & sTuR W arar 8l 817 W g 7T Sha
? f% WIRd YXPR ERT FOREST CLEARANCE R 2 ¥ Zref I 9 &7 Fewe o Ry &
et vt e ¥ e @ ¢ RNy sru o Salaradd & snaqre, A
THIR/AH 3R I9wT Wged fTs et § 1| RRrd s wrdiy saees, -t siv
P B JHaE § W &1 7 Wit W & qoaH of TR e ge SR
wfbgrareT SR SR 3R Ggq & IR o3 vanT e s e ¢
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Regarding stopping coal e
transportation by road by NTPC in

violation of the conditions of Forest

Clearance Stage 2 & NBWL by v
misusing the order of the Hon'ble

Supreme Court and the Office

Memorandum (EC) of MOEF&CC.

me 17 Aug 2024 & e

to mefce, mos.kvs v

To,
1. The minister, MOEF & CC

2.voice president, national board for wildlife (NBWL)

‘Subject - Regarding stopping coal transportation by road by
NTPC in violation of the conditions of Forest Clearance Stage 2
& NBWL by misusing the order of the Hon'ble Supreme: Court
and the Office Memoranduni {EC) of MOEF&CC.

&, Please ses the details and evidence related to the complaint
in the attachied PDF,

Nate - Information regarding action taken on the complaint
-should be provided to me.

With regards

Mantu soni @shani kant

Barkagaon, dist ~hazatibagh {jharkhand)
Pin codg -825311

Mo- 9504269699

violation FC
condition compl...

ff enr



“transportation by road by NTPC in
violation of the conditions of Forest
Clearance Stage 2 & NBWL by
misusing the order of the Hon'ble
Supreme Court and the Office
Memorandum (EC) of MOEF&CC.

me 15 Aug 2024 ‘ é“
to és-jharkhard v

To,

The Chief secretary,
Government of jharakhand, Ranchi

Subject - Regarding stopping coal transpartation by road by
NTPC in violdtion of the conditions of Farest Clearance Stage
2 & NBWL by misusing the order of the Hon'ble Supreme
Court and the Office Memarandum (EC) of MOEF&CC.

£~ Please see the details and evidence related to the
cornplaint in the attachied PDF.

Note - Information regarding actioen taken on the
complaint should be provided to me.

With regards

Mantu soni @shani Kant

Barkagaon, djst -hazaribagh (jharkhand)
Pin code -825311 |

Mo- 9504269698

violation FC
condition compl...




Regarding stopping coal «
‘transportation by road by NTPC in
violation of the conditions of Forest
Clearance Stage 2 by misusingthe ¢
order of the Hon'ble Supreme Court

and the Office Memorandum (EC)

of MOEF&CC.

me 12 Aug 2024 & -
to forestihr -

To

The Principal secretary (Forest)
Gavernment of jharkhand, (Ranchl )
Nepa! hause, Doranda, Ranchi

Subject - Regarding stopping coal transportation by road by
NTEC in violation of the conditions of Forest Clearance Stage
2 by misusing the order of the Hon'ble Supreme Court and
the Office Memgoraridum. {(EC) of MOEF&CC.

£~ Please see the details and evidence related to the
complainit in the attached PDF,

Note - Information regarding action taken on the complaint
should be provided to me.

With regards

Mantu soni @shani kant

Barkdgaon, dist -hazaribagh (jharkhand)
Pin code -825311

Mo- 9504269699

31y giaaEem.pdf



ANNEXURE
F. Nv. B-5602000-5C

R Government nf Indin .
Ministry of Fnviranment nnd Farests
(T.C, Divisinii}
«  Iaryavaran Bhawan,
CGO Complex, Lodhi Road,
New Dethi - 110510,
Dated: 177 Sepleinber, 2010
To -
The Principal Secidlary {Forests),
Govemnment oEThackhard, .
Ranchi.

Subi- Diversion of 3026438 o of Torest larid for con! mining fram Prkelbarwalil
Yenject In Tovour of Bifs. NTPC in Mmearilaph West Faredt Division In
Hnzneilmgh district af Minrkhamd,

Sir, ‘

{ am dirceted to refer to the State Covl, leller no. 3Vonithumi-75/2009/2458VP
dated DA.0R.2009 on e subject tited shove seeking prior apptoval of the Contmd
Government teler the Farest (Conservation) Act, 1980, Afler corefit! consideration of
the praposal by 1l Forest Advisary Commitiee constituted wnder section-3 af the suld
Act, in- pmlclplf: appruva) was granted vide this Minisiry's letler of even number dated
11052010 subjeet to fulfiliment of certain combitions. The State Government lng
furnished compliance report in respeet of the conditions stipufated in (le in-principle
oppraval and has requested the Cenfrul Goverament (u grant final approval.

In this conrectton, [ um directed to say that on e basis of the complinnee repinig
firtishied by the Stale Qovorament vide lelter no. dated J6.08.2010, upproval of the
Ceniml Govemmeit is Tereby granted ander scction-2 of the Farest (Conservation) Acl,
FORY for diversion of 1026.438 1a of forest Luud fire coad mintne fom Pakedbanvadlh
P'roject in fivour uf Mfs. NTPC in Hazarilagh West Forest Divislon in Hozaribaph
district of Jharkhand subject tn fulfillment of the Rollowlng conditlons;

1. Legal sintus af forest fand shall remain unclanged,

2, n Compensatory afforestation sholi he miscd and malntained by the State
Forest Bepaciment al (he project cost,

b Fencing, prolectipn and regeneration of the salely zont nrea siall be done
ol the project cost. Hesidex this, afforestation on depmded forest land, fn be
seleeted elsewhere, measuring vac and 8 half tintes the nrea vnder salety
zone, shall atsn be done at the project cost,

& Wherever pussible pnd techieally feasible, the User Agency ‘shall -
undertake afforestntion mensures i the blanks willdin the lease ara, o8 well

1

- ‘\-

\- -‘-.

IO

us nlopg the roads outside the lease area diverted undec this appraval,tn ¢,

A constltation with the State Vonest Dcp:mmcm atthe projectensta

LA A I o ] LT U Y

]

.



6l

5,

'61

B,

10

1.

12,

+

Follawing wclivities shall be undeilakea by the User Agency ynder the
supervision of the Stale Forest Department sl dre projecd cost:

{) Troptr mitigntive measures to sninimiza snif cmsfon and choking of
streansa shall be prepared ond implemented,

(i) Dinnttng of ndequate drought hurdy plant spectes ond sowing of sceds to
nrrest soll erosion, .

(i) Comstruction of cheek dams, refentlan £ loc walls to amest sliding down ol

the exeavated muterial nlong the contour, . .

(v} Tho areng shal be realnimed keeplng In view the Inlemalional practice of
siabllizing the dumps by proding / benehing 3o dhat angles ef repase
(normalty Jess than 28 st any alvent plse) are mulatnlned.

(v) Thelop soll maoagement plan should bastriely ndliered o,

“The forest Iand shall not be used for any purposo ather than that specified in tho
propoxol, ' ‘

The Uter Ageray shall fimish on underiaking fa piy the ndditionsl NI, If sa
delermined, ns per the final declston of Hop'dle Svpreme Cowrtafindla,

Tiie_approval under the Forest {Comcrvation) Acl; 1980 Is subject fo ihe
clearance uader the Environment (Protectlon) Acl, 1986,

e user ngency will make armngement for fies supply af coal fo Iabovirers and
stalfwaitklng on the project slie #0 os to avald ony pressure on the adjicent forest
wreds,

The ser sgency will fke'up pragramme for at least SO m gresnbelt alanp the

sides of the Prkwa natloh ond Dumuhant nalleh from the Ialtial years undee the
supervision of the State Forest depadment. .

The Sinte Govd, ta Implement the rehatilitatlon polley of the State with respeét ta

landless ns submitted swith tho complianes repott,

. |
The user ageney will neslst thic Siote Gavemment ln conservatlon and
preservation of flom ol £aina of tlie arex fa aecordante with the plan prepared
by the Chiel \Vildlifs Warden of the Siate, '

The forest lamt shiall riot be used for any purpose ofher thon fhat speclfied in thé

-

-
t

i
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13.
14

15,

(A

18,

19.

20,

proposl.
No labour camps shal! be sel up inside the forost area.

The user apency shall provide fuet wand preferably alternate fuel tu the tnbourers
warking al the stz to avoid dumage / felling ol trees,

I're period of permission for lease under the Fotest (Cantervation) Acs, 1980 wiil
e for 20 years of co-terniinus with thi mining lease subject tn possession of
valid lease by Uscr Ageney under the MMDR Act, 1957,

Demarcation of mining fease area will be done on the ground ot project cost
using four feet high seinfurced cement concrere pilfars willy serinl numbers,
forwaed & back bearings and distanee from pillar 1 pillar,

Mining / rectamation scheddule shall be impleiuented hy 1he user ngency al their
cost ns per Eavitonmental Managemnent Plan / phased reclamntion propmimme,
The somun! report about the progress of reclamation should be submitied (o the
CCF (Central), Bhuhaneshwar,

The user agency shall also take up sludy on soll erasion / suif fiow from the pver-
Insmilen areas sith the help of GIS [n consultation with tlie forest department,

The user agency shall take up the de-siliing of the: villoge tanks within five km
nrea froim the mine leuse hounilary ae n Corparate’s social respansihility soas to
mitigate the impact of siltution of wuch tanks ifany.

Any uther conditinn i the Chief Conscrvalor of Yorests {Cenlml}, Replonal
Office. Bhubaneshwvar may imposz from time 1o In the fnlerest of conservation,
pratection or development of forests,

' Yaurs Githlully,
{C.D, Singh)
Sr. Assislant Inspestor Genom? of Forests
Capy tt~
1. ‘The Principal Cliel Conservator of Forcsts Government of Ttarkhand, Ranchl.

2

The Nudat Officer, Offics of the FCCF, Govermment of Tharkhand, Ronchi.

3. The Chief Conscrvator of Forost, Replonal Office, Bhubancstnyar.

4.
5,
6.

User Ageney for information.
Manitoring cell of the FC seetlon
Guand file,

Sr. Assistant Inspector General of Foresls

@ 2’4
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ANNEXURE 3

F.No. J-13012/91/2008-IA.1I {T)
. Government of India
Minlstry of Environment, Forest and Climate Change

- 3~ Floor, Vayu Block,
" Indira Paryavaran Bhawan, Jor Bagh Read,
Kliganj, New Delhi-110003
Dated: 27.10.2020
29

Office Memorandum

Sub: Clarification regarding coal transportation by Therma] Power Flaats in line with

Ministry's Gazette Notification vide 8.0. 1561(E) dated 21.05.2020- reg,

The Ministry vide Gazette Notlfication 8.0, 1561(E} dated 21.5.2020 has
prescribed certain conditions on coal fransportation.

2. The Ministry has becn receiving several representations from various power

plant operators to issue a clarification on coal transportation in light of the sald
Notification dated 21,05.2020.

3. It is relterated that the Ministry's Notification dated 21.52020 aims at
achieving coal tranaportation by railway wagons and/or belt conveyors from delivery
point of coal mine to thermal power plant and it is the responsibility of power plant
operators to set up such infrastructure pertaining to rail or conveyor belt system.
Therefore, the condition in the Environmental Clearance, as regards setting up rail
infrastructure or conveyor belt aystem shall remain operative, However, till such time
infrastructure regarding rail/conveyor aystem is not established, coal may be
transported by road with tarpanlin covered trucks.

4. The said Notification also clarifies that the existing conditons in the
Environmental Clearance stand modified so as to make the above conditions operative,
Thercfore, the projeét proponents need not approach the Minlatry to seek temporary
permissions for road transportations subject io transportation through tarpaulin

covered trucks,
This issues with the approval of the Competent Authority.

Rexlesh)

{Dr. B. Kerketta)
Director

To

1. All Power Plant Operators who were granted Environmental Clearance
2. All Chairmen and Members of SPCBs/UTPCCs/ CECB/ EACs/ SEACs/SEIAAs.

Copy to;
1. Sr.PP8 to Secretary

2. Sr. PPSto f’\s {RA) & AS (RSP) "
. Sr. PPS to JS (GM) & JS (SKB) -
Therksd)

4, Guard file/Website of MoEF&CC
Directer, JIAI

27




[2a TETiet feics

NTPC Limited
{A Qivt of kdls Pattepeise}
o Ty wiRdrend, wxrdan:
Casf tilning Prafacts, Hezwribug
Red. No.: NTPCIPBCMP/EMGI2023/13] Date: 17,08.2023

. Ta

. Divisional Forest Offfeer,

) Hararibagh West Divialen,

- Haxadbagh, Jharkhand.

dﬁ’b "9 Emall: dfo.hararibaghwest@reditmaiieom

Sub: Trnsportition of cond by road from Parkl Barwadih CMP, NTPC Lid,rag.
Ref: Lir, No. 3305 datad 15.08.2023,

Dear Sk,

Thahumfemmtoﬂniattarmﬁomdebowmgmm vaikiity (28.08 2023} of
the tracspoctation of coal by road from Parki Herwadin CME. in this regard NTPC Limitad
kes to bring following pointa far your xdnd m&oamwadmhonbMWrthy
road sfier 28,008,202,

- As par clausa na i) of the MoEF& CC, Gal notification §. O, 1581 (E) dated 21.05.2020,
— malhmpmaﬁmhymudhmmndwpwﬁanbemmwm

mmmummmmmummwwf«mmm : (Copy of
tha 8.0, hcnduudnhnmmt)

Guota:
(3) Tmnsponation

(i) mmmammyummwmmmym{mym
covered &y (empaulin or other means) #N0Vor coverad conveyer beyoad the mine
8104, Howavear, &1 such Ume enabling Rail transporticonvayer infrastructure Is
not avallabls, rosd tranaportaion may be undartaken by trucks, coverad by

Wrpaulin or othar means., Nocte kw:
' L ;mmnum
" (¥ 00 AR

S LR NTPC Unnitad




Unquote:

Furtnet 83 per clause no 4 of the same MoEF& €L, Gol notification 8. Q. 1561 (E) dated
21.05.2020, the existing EC deemed o ba modified having Included clause no () as
addttianal condillon of the existing £C. Alse, as per the clause no-4, an ankine appifcation
has besn submitted to Jharkhand State Poliution Contrat Board (JSPCH) vido ref no
18378207 dated 26.05.202) for amendment in CTO (Cangent To Oparata) 1o include
the condition “coal transpactation by road 41 canveyor ls complatod”. The Clause
n10-4 is roproducad bakow (of ready raferance:

Quote!
{4} This shall slso be desmed to be additfonal conditions of the relovant
Environment Clearance for raspactiva project for financlal yexr 2020-21 and
onwards, The sxisting environment clearances shalfl stand modified so a5 o

mazke ihe 8bove conditions oparalive for relsvent sectors. Tha Cangaril To Operats
Shell ba issued by respective State Poliuion Control Boards accordingly *

Unquots:

Furthar, ® was elanfied by MOEFBCC wide office mamorandum ref no F.No. J-
13012/01/2008-A. 1 (T) dtd. 27/20.10.2020 that project proponents need not appreach the
Miniatry to seek temporary permissions for toad branaportations subject o fransportation
thtough tamautin cavered trucks, Copy of the OM is altached as Annaxure.2

Quote:

The said nolilication aise clarifies thet the existing condiions i the Emareamant
Clasranca stand modifiad 50 85 (o tmaks the sbove conditions aperalive. Tharefars,
o 3 ey (he Ministry to sssk

ggpngglagc;{g road ‘transportatian subject to tmnsportation through
tupaulin covered trucks,
Unquato;
Further, i{ is to aubmit that Conveyor Infrastruciure is partially complated and operationat
up to TP-10 through which on an averaga 13000 TPD of coal is baing iransported. From
TP-16 to siding, 2 rapid toading sysiem (RLS) for transporting and loading of the coat to
reiwey wagon 8 under canstruction, hut dua 1o local law and ordar siluation and tand
acquisition hsues the construction of the RLS i getting delayed. Disticl administraton
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under tha kind leaceratep of Daputy Comminsioner, Hazarbagh has deputed DLAQ and
land has been made avaitabia bn the month of Aprll 2023 and NTPG s puiting its bast
ofgrts (0 complata the RLS at the earfiest poasibia

I, visw of the ahave, it is requested thal forast tranait panmits may Kindty ba meund so

&5 10 enawre uninterrupted dispatch of conl o diffecant plants of NTRG (td and mainizin

the cauntry's coal requicement. Tha CTO from Stata Pollition Contea! bosrd fs axpectad

soon with parmisaion for road trensportalion and same shat be submitled as and whan
sead.

With Regards,
Yours Sincately.
Y,,,

(valn Kumar]
DGM (Envt. Mgmt.),
erl Barwadih GMP.
THR FHAVIH KUMAR
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A waf¥ aranf. 02 (#), wrliw 2 swadt, 2014 TT0 S99 st s et
FAg-ET 9% =% waa7 R sear areerd e FfRfRaRe fe), Rt S el Wi
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g §44F % & o ¥ e o an i o & o & 99, gard & gher e e 3 4w g
Frry s anorly srafine ¥ 2tz & w6 " S B e B et gl § fe af s
aurdt wafiver % B sdvagal sam i, afw rgew AR yRe s §

AR o, S BT 4 fBeE demy ¥ i agiy By § B Rais 2 sl
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Tt Frar srAT | & Red et o2 altger v @ Barfed N g Ve Fhm
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e T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 210 May, 2020

$.0. 1561(E).—Whereas the Central Government hod, in exencise of its powers under Section 3,

Section & and Section 25 of Environment (Profection) Act, 1986 (29 of 1986) read with rule 5 of Environment
{Protcction) Rules, 1986, published drzft rutes further to smend sub-rule (8) of rule 3 of Enviconment
{Protcetion} Rules, 1986, in the Gazette of India, Extroordinary, vide number G.S.R. O2(E), dated the
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2™ January, 2014 mandating certain calegories of thermat power plants to use coal with ash content restricted to
34%.

And whereas, the said Notification vide number G.8.R. 0X(E) dated the o January, 2014, mandatcd
coal based thermal power plants to us¢ raw ot blended or beneficiated coal with ash content not exceeding
thirty-four percent {34%4), on quarterfy basis, by the time lines given below:

81, No. {Category of Power Plant Distance of location of Thermal [Time lines
Power Plant from pit-head/coal mine

{=) . Stand-alone Thermal Power Plants Located in  ufban  aceas.  or [ With effect from
(any capacity), and ceologicully  sensitive  areas  of |yu N
criticaliy pollated arcas, ivespective [™ June. 2014.

Captive Thermal Power Plants {with of distance from pit-head, except pit-

capacity of 100 MW and above) head power plants,
(b} beyond 1000 km With effect from
2™ June, 2014,
{c) between 750-1000 km With effect from
1* January, 2015.
{d) between 500-749 km With effect from
‘ 5% June, 2016.

And whereas, the Central Government had, in exercise of its powers under scelions 6 and 25 of the
Environment {Protection) Act, 1986 {29 of 1986) read with sub-rule (3) of nule 5 of the Envitonment
{Protéction) Rules; in the Gazetle of Indin, Extreordinary, vide number S.0. 3305 (E), dated the 7" Decembr,
2015 and G.S.R. 593 (E), dated the 28* Iune, 2018 published the emission standards and specific water
consumyption for various category of thermal powee planits, based on capacity of power peneration and date of
instatiation of pawer plant and to be achieved in time bound manner.

And whereas, the Ministry of Eqvimnment, Forest sed Climate Change directed the Central Pollution
Control Board vide F.No.Q-15017402007-CPW dated the 7* Dedember, 2017 to issue Directions under
Section 5 of Environment (Protection} Act, 1986, to various Thermal Power Plants to jnstall poliution control
equipment as per the revised plan submirted by the Ministry of Power dated the t3™ October, 2017 by 2022.

And whereas, the Ministry of Power has, inter alla, represenied that with advancernent in pollation
control technologies, thepmal power plants arc better cquipped to captuce fiy-ash geaerated in combustion
process and unwashed coal can be used reare efficiently and economicatly; thermal power plants are designed
for coal with wide varicty of ash content and are equipped with diy ash evacuation, handling and supply systerns
for ask wtilisation; using washed coal makes power generation costlier; fly ash generated in thenmnal power
plants is being used in several beneficial uses like cement manufacturing, brick making, road laying, back-Gill
material for reclamation of mine voids and low lying areas; requirement of mainlainiug average ash centent to
34% prompts industries 1o undertake import of coal, resulting in cutflow of foreign exchange ete.

And Wheress, the Ministry of Coal has, imter alia, represented that the coal mines are constantly
striving to impeove raw coal in terms of quality, size and extrancous material uver the years which has
coasiderably reduced wear and tear of all related equipment, coal washing process involves multiple handling
and avaidable road transportation of huge quantitics of coal from coal mines lo washeries and then {o rail
sidings for onward transport to power plants; the washing process only divides the coal info washed coal and
washery rejects while the ach content of mined coal remains the same; use of low grede coal washery rejects, in
the mutiple smal! user industries, generates more pollution etc.

And Whereas, the Ministry of Coal and Ministry of Power have, therefore, represented that the
mandating power plants to use washed coal requires to be revisited by reconsidering the notification dated the
2% January, 2614 which will help case power gencration for long distance haulage of coal without adverse
irnpact on the environment.

And Whereas, the NITL Aayog, in its report aRer analysing the issue from the perspeciive of
washeries, Coal mining, transportation and consumption of caal af power plants has, infer alia, summed up that
use of washery rejects in nearby mdustries generates more pollution; since washery rejects are distdbuted in
number of smaller industries, the pollution controf at pumerous poeints is more difficult than controlling the
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pollution at power plant end; Ash generated in the washing process pollutes water along with coal particles and
cannot be gainfully utilised; Coal washing process invalves increased water use, effluent generation; Disposat of
washery rejects has negalive eavironmental impact as it has to handic and dispose huge quantity of low grade
cos] washery rejects, liquid effluent streams, coal storage, handling coal dust, runefT and fugitive dusl; Coal
washing afso adversely impacts topography, water drainage pattern and quality, water bodies, surrounding air
quality at farge seale; Washing process increases the cost of power genemtion with no commensurale
environmental advantages ete,

And Whereas, NEY] Aayog has, therefore, recommended that it may be prudent to determine and

enforce the eavirenmental and pollution nomns, to be complied with by the power generators, mather than
restricting the ash content in cosl, based on distance of transportation.

And Whereay, the Ministry of Envirenment, Forest and Chimate Change, after deliberating the
representations from Ministry of Power, Ministry of Coal, teport of NITT Aayog and various stzkeholders and
afler careful considerations & in larger public ntecest, arrived at the following:

() Theextent of ash cantent in mined coal remaing the sarae, With washerics, the ash content gets divided
at two places (washeries and the power plant}, whereas if unwashed coal is used in power plant, the ash
content fs handled at only one place viz. the power plant;

(iiy  Thermat power plants are lechnolopicaily equipped 1o address pollution control, ash management as

tbey have high cfficiency equipmeni to capture Ay ash, dry ash evacuation and handling systerns, ash
supply systems for ash utilisation and tall stacks for wider dispersal of flus gases;

(i) The Miniskty of Enviresunent, Forest and Climate Change has rotified emission fooms, mandating
respective thenmal power plzants to adhere to such norms in a lime bound maaner;

And Whereas, it is expedicnt to adopt best possible framewark towacds hamtling of unwashed coal
including management of fly ash and other associated envitonmental aspects arising out of processing of
nunwashed cosl at differcnt stages.

And Whereas, the Ministry of Coal has represented that in view of the existing unprecedented
COVID-19 pandemic and the resultant immediate requirement of utilization of domestic coal by stimulating
coal sector demand for power generation ia the country, it is desirable to issue the nctification at the earliest,

Now, therefore, in exercise of the powers tonferred by Section 3, Section 6 and Section 25 of the
Environment Protection Act, 1986 (29 of 1986) read with sub-rule {4} of rule 5 of the Environment {Protection)
Rules, 1986, the Central Government, after having dispensed with the requirement of notice uader clause {a) of
sub-rule {3) of rufe 5 of the said rules, in public interest, hereby makes the following rules to further amend the
Environment (Protection) Rules, 1986, namely ;-

f. (I} These rles may be called the Environment {Protection) Amendment Rules, 2020

{2} They shall come into force on the date of their publication in the Officiat Gazette.

2. In the Environment (Protection) Rufes, 1986, in rule 3, for sub-rule (8), the following sub-rule
shall be substituted, namely :-

*(8)  Use of coal by Thermal Power Plants, without stipulations as regards ash content o distance,
shall be pevmisted subject to following conditions:
)] Settlag Up Technology Salotion for emission nornis:

o Compliance of specified emission norms for Particulate Matier, as per extam
notifications and fnstnuctions of Central Pollution Control Board, issued from time to
time.

(i) In case of wasberies, Middling and mjects ta be utilized jn FBC (Fluidised Bed
Combustion) technology based thermal power plants, Washety to have linkage for
middling and rejects in Fluidised Bed Combustion plants,

{2) Managemeat of Ash Popds:

{i}y The thermal powers plants shall comply with conditions, as notified in the Fly Ash
notification issued from time 1o time, without being entitled to additional capacity of
fly ash pond {for existing power generation capacity) on ground of switching from
washed coal to unwashed coal.

(i) Appropriate Technology solutions shall be applied to optimise waler consumption for
Aszh management;
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{iii} The segregation of ash may be done at the Eleciro-Static Precipitator stage, if required,
based on site specific conditions, to enswre maximum utilization of fly ash;

(iv) Subject to 2{i) sbove, the thermal power planls to dispose flyash in abandoned or
working mines {{o be facilitated by mine owner) with environmental safeguards.

3) Traasportation:

(i}  Coal transportation may be undertaken by covered Railway wagon (railway wagons
covered by tarpaulin or other means} andfor covered conveyer beyond the mine arva,
However, till such time ceabling Rail transport’conveyer infrastructue is oot
available, road transpostation may be undertaken in trucks, covered by tarpaulin or
other means.

{ii} 11 shall be ensured by the thermal power plant that

&  Rail siding facility or conveyor facllity is set up al or near the power plant, for
transportation by rail or conveyor; and

b.  IF ranspontation by rail or conveyor facility is not available, ensure that the coal is
transporied out from the Delivery Point of the respective mine in covered trucks
(by tarpaulin or other means), or any mechanized closed trucks by road.

{4) This shai} also be deemed o be additional conditions of the relevant Environmental Clearances for
respective projects for financial year 2020-21 and onwards. The existing Environmental
Clearances shail stand niodified so as to make the above conditions operative for mlevant sectors.
The Consent to Operats shall be issued by respective State Poilution Control Boards accordingly.”

{F.No.[3014/01/2020-[A.NT)]
GEETA MENON, It. Secy.

Note:-The principal rufes were published {o the Gazette of India vide number 5.0. 344(E), dated the
1%th November, 1986 and subsequently amended vide numbers S.0. 82(E}, dated 16th Febnuary,
1987; $.0. 64(E), dated 18th Janoary, 1988; G.8.R 931(E), dated 27th October, 1989; 5.0. 23(E),
dated 16th Januery, [991; G.S.R. 95(E), dsted I2th February, 1992 G.5.R.329(E), dated
13th March, 1992; G.S.R. 562(E), dated 27th May, [992; G.3.R. 884(E), daled 20th November,
1992, G.S.R, 388(E), dated 22nd April, 1993; G.S.R 42E), dated {9th May, 1393; G.S.R.
S801(E), dated 3ist December, 1993; G.S.R, 32H(E). dated 16ih March, 1994; G.S.R, 560{E),
dated 19th Scptember, 1997; G.5.R, 378(E), dated J0th June, 1998;G.S.R. 7(E), datcd 22nd
December, 1998; G,S.R. 407{E), dated 3ist May, 2001; G.S.R. 826{E}, dated |6th November,
1009; G.S.R. SIME}, dated 28th June, 2012; G.S.R 02(E) dated 2nd January, 2014; 5.0. 3305
(E), dated #th December, 2015; G.S.R. 593(E), dated 28th June, 2018 and 8.0. 236 (E). dated
16th January, 2020,
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ANNEXURE b

ITEM NO.58 COURT NO.13 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Miscellaneous Application No. 1824/2023 in C.A. No. 6248/2021

(Arising out of impugned final judgment and order dated 08-88-2022
in C.A. No. 6249/2821 passed by the Supreme Court of India)

NATIONAL THERMAL POWER CORPORATION LIMITED (NTPC) Petitioner(s)

VERSUS

TRIPURARI SINGH & ORS, Respondent(s)

{IA No. 155852/2023 - EXTENSION OF TIME and IA No. 192484/2€23 -
GRANT OF INTERIM RELIEF)

pate : 20-18-2023 This matter was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE J.K. MAHESHWARI
HON'BLE MR. JUSTICE K.V. VISWANATHAN

For Petitioner(s)
Mr. Tushar Mehta, Solicitor General
Ms. Aishwarya Bhati, A.S.G.
Mr. Shailesh Madiyal, AOR
Mr. Sudhanshu Prakash, Adv.
Mr. Vaibhav Sabharwal, Adv.
Mr, Akshay Kumar, Adv.
Ms. Divija Mahajan, Adv,

For Respondent{s)
Mr. Vikramjeet Banerjee, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Mr. Piyush Beriwal, Adv.
Mr. S K Gupta, Adv.
Ms., Nidhi Khanna, Adv.
Ms. Chinmaee Chandra, Adv.
Mr. Rajesh Kumar Singh, Adv.
Mr. Ishaan Sharma, Adv.

UPON hearing the counsel the Court made the following
ORDER

By this application, the National Thermal Power

torporation Limited has made the following prayer:

g
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MA NO. 1824/2823 in C.A. No. §5249/2821

“a) Allow the present applicatien; and

b} Extend the timeline for completion of the
entire Coal Conveying System facilities /CHP
[from mine to Railway siding] at Appellant’s
pakri Barwadih Coal Mine Project, Barkagaon,
Hazaribag, until 31*t December, 2624"

Earlier, this Court by its order on 08.68.2022 had
extended the timeline for completion of the construction
of the conveyor belt tiil 31.16.2823.

When the application was taken up, response from
the Ministry of Environment, Forest and climate Change
(hereinafter referred to as ’‘MoEF&CC’ for brevity) was
called for. MOEF&CC has filed an affidavit dated
13.16.2623 wherein after setting out the background, in
para 18 they have averred as under:

“38. That, however, it is pertinent to mention
here that the Sectoral Expert Appraisal
committee i.e., EAC appraises proposal for
amendment in EC as per the merits of each case
subject to observance of applicable
environmental safeguards. Applications for
extension in timeline for installing mechanized
systems are appraised under the category of
amendment in EC. As per the direction of the
Hon’ble Supreme Court, Ministry can have the
instant matter, seeking extension in timeline
for installation of mechanized coal
transportation system, appraised afresh by the
Sectoral EAC upon receipt of such application
for amendment in EC. The outcome of such an
appraisal shall be made available to the Project
Proponent for any further direction regarding
the matter by Hon'ble Supreme Court.”



MA No. 1824/2823 in C.A. No. 6249/2021

Having considered the averments made in the
application and the reply of MOEF&EC, we extend the
timeline fixed by the order of this Court dated
08.,08.2022, till 31.61.2024.

In the meantime, we also give 1liberty to the
applicant to file an appropriate application for
amendment of the Environmental Clearance Certificate
(EC). on the filing of such an application, MoEF&CC
through the Sectoral Expert Appraisal Committee i.e.,
EAC shall appraise the matter afresh.

The outcome of the appraisal may be placed hefore
this Court after infermation to the Project Proponent.

List the matter on 29' January, 2024,

(NIDHI AHUJA) (VIRENDER SINGH)
AR-cum-PS BRANCH OFFICER
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ITEM NO.39 COURT NO.9 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Miscellaneous Application No. 1824/2023 in C.A. No. 6249/2821

NATIONAL THERMAL POWER CORPORATION LIMITED (NTPC) Petitioner(s)
VERSUS

TRIPURARI SINGH & ORS. Respondent(s}

IA No. 155852/2623 - EXTENSION OF TIME
IA No. 192494/2023 - GRANT OF INTERIM RELIEF

Date : 29-81-2024 This matter was called on for hearing today.

CORAM : HON'BLE MR. JUSTICE J.K. MAHESHWARI
HON'BLE MR. JUSTICE SANJAY KAROCL

For Petitioner{s) Mr. Tushar Mehta, Solicitor General
Ms, Aishwarya Bhati, A.S5.6.
Mr. Adarsh Tripathi, AOR
Mr. Vikram Singh Baid, Adv.
Mr. Ajitesh Garg, Adv.

For Respondent(s) #r. Anand Varma, AOR
Ms. Adyasha Manda, Adv.

Mr. Shivam Kumar, Adv.

Mr. vaibhav Prasad Deo, Adv.
Ms. Mudita Arora, Adv.

M/S. Qua Legal, AOR

Mr. Piyush Beriwal, Adv.

Mr. S K Gupta, Adv.

Ms. Nidhi Khanna, Adv.

Ms. Chinmaee Chandra, Adv.

Mr. Rajesh Kumar Singh, Adv.
Mr. Ishaan Sharma, Adv.

Ms. Muskan Gupta, Adv.

Mr. Gurmeet Singh Makker, AOR

UPON hearing the counsel the Court made the following
ORDER
I.A.No. 155852 of 2023
Having heard learned Solicitor General appearing for the

petitioner ~ NTPC and learned counsel appearing for the respondents,



X

2

we are of the cpnsideied view that in view of the averments. made in
the application for extension of time i.e, LA. No. 155852 of 2023, the
time as fixed vide our order dated 20.10.2023 is required to be
extended tiil 31.12,2024. Ordered accordingly.

In view of the above, Misc. Application No. 1824 of 2023, along

with LA. No. 155852 of 2028, is, accordingly, disposed of.

(JAYANT KUMAR ARORA) (VIRENDER SINGH)
ASTT. REGISTRAR-CUm-PS$ BRANCH OFFICER
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